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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 16 OF 2024

IN THE MATTER OF:-

IN THE MATTER OF:-

M/S SLAUGHTER HOUSE NAGAR NIGAM SAHARANPUR

...APPELLANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD
...RESPONDENT

RESPONSE TO THE INSPECTION REPORT DATED
19.06.2024 ON BEHALF OF THE APPELLANT

(FOR INDEX:- Kindly See Inside)

New Delhi Filed BY
Dated.34.07.2024 .
' \
/ﬁk/”‘\/ >Ny
S.A ZAIDI & MA SI CHAHAL
ADVOCATE

CHAMBER NO- 7, TRISHUL TOWER
KAUSHAMBH]I, GHAZIABAD U.P
(M):9868369914, 8377863559

EMAIL: mansichahal104@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 16 OF 2024

IN THE MATTER OF:-
M/S SLAUGHTER HOUSE NAGAR NIGAM SAHARANPUR

APPELLANT

; VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD .
RESPONDENT

: INDEX
S. No. . Particulars Pages
1. Response to the Inspection :

Report dated 19.06.2024 on
behalf - of the Appellant with
Affidavit.

= 4

2. The True copy of the log book
of the blood meal plant is| 12 — 1§
annexed herewith and marked
as ANNEXURE A/1.

Ba The True copy of the .
agreement dated 26™ luly, e PR
2024 is annexed herewith and 3
marked as ANNEXURE A/2.

4.

New Delhi Flled BY

Dated.30.07. 2024 ‘ :

U‘ M
| | CHAHAL
ADVOCATE
CHAMBER NO- 7, TRISHUL TOWER
KAUSHAMBHI, GHAZIABAD U.P
(M):9868369914, 8377863559
EMAIL: mansichahall04@gmail.com

S A ZAIDI & MA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 16 OF 2024

IN THE MATTER OF:-

M/S SLAUGHTER HOUSE NAGAR NIGAM SAHARANPUR
Through its Contractor
“Mr. Farman Ahmad
Situated at Kamela Colony
District Saharanpur
Uttar Pradesh ....APPELLANT
Versus

UTTAR PRADESH POLLUTION CONTROL BOARD
Through Chief Environmental Officer

T.C-12V, Vibhuti Khand, Gomti Nagar

Lucknow, U.P:-226010

Phone:-0120-2720895

Email: - ms@uppcb.com ...RESPONDENT

- RESPONSE TO THE INSPECTION REPORT DATED
19.06.2024 ON BEHALF OF THE APPELLANT

1o,
THE HONOURABLE CHAIRPERSON
AND HIS OTHER COMPANION JUDGES OF
THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MOST RESPECTFULLY SHOWETH:

1. That the appellant filed the above captioned
matter i.e. Appeal No. 16 of 2024 titled as M/s

Slaughter House Nagar Nigam Saharanpur versus



201
S

UPPCB wherein this Honourable Tribunal vide
order dated 11.03.2024 directed the appellant
unit for trial run of four weeks and on completion
of the four weeks, the UPPCB was directed to
obtain sample and submit a sample analysis
report/ inspection report before this Honourable

Tribunal.

2. That in compliance of the Honourable NGT order,
the UPPCB submitted its compliance report on

19.06.2024 before this Honourable Tribunal.

3. That in the inspection report, there were few
shortcomings which were pointed out by the
Inspection team in the appellant’s unit. The
appellant on knowing about those shortcomings/
deficiencies found in the unit, started rectifying
them. The details of the deficiencies and their
rectifications being done by the appellant unit are

explained herein as below:-
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a.- Modern equipments were installed in
the said slaughter house for
slaughtering but during inspection the
modern slaughtering chamber was not
found in use. Further, the
representative informed that the work
-of slaughtering of buffaloes is being
done manually in the slaughter house:-
The appellant humbly submits that in the
appellant’s unit, in the slaughtering process,
only the neck of the animal/ buffalo is
slaughtered manually by placing the neck of
the animal in the knocking board. All the
other processes are conducted in a
mechanical way, through modern
slaughtering chamber. The appellant
ensures & undertakes that the appellant will
follow all the environmental rules &
guidelines while doing the slaughtering, in an

“hygienic manner.
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b. Blood meal plant was also found
established in the premises of slaughter
house near the rendering plant for
~disposal of blood generated from
slaughtering of buffaloes. During
inspection, blood coagulator/ blood
meal plant were found completely
closed and inactive. During inspection,
the representative did not gave any
satisfactory reply regarding the disposal
of blood nor produce any document
regarding the disposal of blood. Hence,
it is evident that the disposal of blood is
not being done as per norms by the
slaughter house: - The appellant humbly
submits that the appellant has maintained a
proper log book for disposal of the blood in
the unit and the blood was disposed off in a
scientific manner, in accordance with rules

and norms. Moreover, the appellant uses the
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blood for making high quality feed ingredient
-such as fish feed, poultry feed etc which is
sold as ar by- product to the third party. The
appellant will further ensure that the
disposal of the blood will be done as per the
norms and guidelines of the slaughter house.
The True copy of the log book of the
blood meal plant is annexed herewith

"and marked as ANNEXURE A/1.

c. Arrangements for disposal of dung has
not found established as per norms/
conditions issued to the slaughter house
by the state board. Thus, it is evident
that the slaughter house is disposing
' dung at some other place and not using
it as a fuel in the boiler installed n the
premises of slaughter house as per the
norms. During the Iinspection, the
representative did not gave any

satisfactory answer regarding the
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disposal of the dung nor produced any
document regarding the disposal of
dung: - The appellant humbly submits that
the appellant unit had signed an agreement
with the local farmers who used to come and
_collect the dung from the appellant unit and
used it as a fertilizer in their fields. The
appellant will further ensure that the
disposal of the dung will be done as per the
norms and guidelines of the slaughter house.
The True copy of the agreement dated
26t July, 2024 is annexed herewith and

‘marked as ANNEXURE A/2.

The condition No. 19 of the water

consent dated 02.01.2020 and condition

no. 18 of the air consent dated
27.12.2019 issued by the state board to
the above mentioned slaughter house
‘are as follows:- “The unit will submit

proposal for shifting outside the
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populated area in a time bound manner
within 03 months”. In this regard the
slaughter house has not submitted time
‘bound proposal to the state board:- The
appellant humbly submits that the
Saharanpur Nagar Nigam is in the process of
submitting the proposal for shifting the

slaughter house outside the populated area.

4. That the appellant humbly submits that the
appellant has & will rectify and cure all the

deficiencies as were pointed out by the UPPCB.

5.That it is humbly submitted that due to the
closure of the appellant’s abattoir, the appellant is
suffering huge & irreparable losses. The workers

which were employed in the unit have also lost

their livelihoods that were entirely dependent on

this unit.

6. That the appellant’s abattoir may be allowed to

operate and the appellant undertakes and ensures
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that. in future, he will strictly abide with all the
environmental laws and norms as laid down by
the Pollution control Board from time to time. The
unit will always operate in absolute compliance of
the guidelines.
PRAYER
In view of the aforesaid facts and circumstances it's
prayed that this Honourable Tribunal may graciously
be pleased to:-
a. Allow the appellant unit to operate.
b. Direct the UI5PCB to conduct fresh inspection of
the appellant unit.
c. Pass any further order/s/directions that may be
deemed necessary and fit on the facts and
circumstances of the aforesaid case if in favour

of the Appellant.

Appellant
Through
New Delhi
Dated 30./07/2024

S.A. ZAIDI & MANSI CHAHAL
ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 16 OF 2024

IN THE MATTER OF:

M/S SLAUGHTER HOUSE NAGAR NIGAM SAHARANPUR
. ...APPELLANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD

...RESPONDENTS
AFFIDAVIT

I, Farman Ahmad, Contractor of M/s Slaughter House Nagar
Nigam Saharanpur, Uttar Pradesh, presently at New Delhi
do h_e_re by solemnly affirm and declare as under:-
1 THat I am the Appellant in the above noted case
therefore I am fully conversant with the fact of the

case I am competent to sign and swear this Affidavit.

2. That the accompanying Response/Reply has been

drafted by my counsel and the same has been read

over and explain to me and I say and declare that the
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3. That the Contents of accompanying Response /Reply
be read as part and parcel of this affidavit as the same

are not repeated herewith for the sake of brevity.

W

DEPONENT
VERIFICATION ,
Verified at Delhi on this day of -, 2024 that

the contents of my above Affidavit are true and correct to
my knowledge and nothing material has been concealed

there from.*

= Whd =v= ]
DEPONENT

AL )
e

G TEau
correctio i




210

12
Nagar Nigam Slaughter House
Kamela Colony, Saharanpur-247001
BLOOD WASTE AND BLOOD MEAL GENERATION LOGBOOK
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Nagar Nigam Slaughter House
Kamela Colony, Saharanpur-247001

BLOOD WASTE AND BLOOD MEAL GENERATION LOGBOOK

I3
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Nagar Nigam Slaughter H
Kamela Colony, Saharanpur-

BLOQD WASTE AND BLOOD MEAL GENERATION LOG o
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Trus Agreement 1s executed on this 01-01-2024 at 31-12-2024
betweEen }
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M/s Slaughter House Nagar Migam Saharanpur operaning through s
Contractor | e, Farman Ahmag at Kamela Colony, District Saharanpur,
Uttar Pradesh herenafier referred to s e “First Party”

A

a
A

Anil

Mand Gayyur S/o Mohd Inam resicding at 19, Behat Reoad, Rasoolpur,
Dmtrict Saharaepur, Uttar Pradesh hereinafter referred to as TSecong
party”. ‘
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i st Parly is a . : 3 | b
Nagar Nigam Sahar ¥ Govt, Slaughter House established by

anpur and pperating hy its contractor.

And whereas, the Second Party s a rdr?"lef who 1s residing at
Paacoluur District Saharanpur, Uttar Pradesh

Al‘!d whereas, the Secand Party has approached the First Party 1o

”I“ out the dungs of animats/pbutfales from the First Party at a rate of
: Jffree of cosl ta produce the manure by compesing the dungs

and to use its in his agriculture field as m,.mx.ire and ather grganic use.

And whereas, the First Party have also mxerested ta let out the dungs
gf arimals/buffalas which generates from his urit to the Second Party.

h'nd whereas the birst Party has agreed to provide the dungs of

ammals/buffalos to the Second Party on: - the . following terms and
canditions: -

n f That the Second Party shall take owl /load the dungs of
- animalsfbuffalos from Lthe First Party’s unit at a riate of Lffren
. of cost at ance i a day in free hours,

2. That the Sccond Party will bear all the cxpenses of loading and
unlzading of dungs ef ammals/buffalos from the First Party's umit,

That no labour racilnt-;,*truckara:Dritrcaw and any kind facihity shall
be provided by the First party to the Second Party in loading

funltoading ef the dungs of ammais;’buﬂalos from the First Party's
unit,

That the First Party shall not be reapm‘-SlbiL any damage caused
during loading Junloading the durgs of animals/buffalos taken aut

from the First Party's unit and all trampurldtmn cost shiall be bear
oy the Second Partyits own COSL.

« That the Second party shall be liable Lo take out the dungs of

ammals/buffalos from the First Party’s umt daily inits schedule Lime
hours cnly,

6. That any damane caused due to loading fun!narhng,’transportanen

by the Second Party in the premises af Fnrsl Party shall be bear by
the Second Party, :

& Scanned with OKEN Scanner
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7. That Second pay ‘

: ar T ;

- amimals/buffaloe le\:”H sclentifically be disposed of the dungs of
prescribed laws/ en from the First Party's unit in accordance with

uid - ol
Board /State Pallutian Contr21 B:Ellirr;es of Central Pollution Contr

This agreement - :
montt“ f ment shall funclion for 2 maximum period of 11 = Sy
IS from the date of e a

reement and both the parties are
bound with this agreement. g :

T:j’s ag,reeme”t may however be extendéd for a further penod after
Its expiry as will be mutually decided by both the parties

1(?‘- This agreement can be terminated by the Firsl Party forthwith on
©account of the violation of its terms and conditions by Second Party.

Further, the First Party can terminalc the agrecment far any other

reasan for giving a prior writlen notice of 1 months to the Second
Party. :

This agreement contans the findl and entire agreement and
understanding between the parues and 1s ihe complete and
exclusive statements of its terms :

1IN WITNESS WHEREOFthe parties Lo this agreement have set their
hands on the day and ycar first ahove written and in the presence of.

£ T FIRST PARTY — 1 77 SECOND PARTY !

: |
M/s Slaughter House Nagar Nigam : 4 Farmer ,
‘ Saharanjp - Mahtd G gyur
| Througli ity Cantractor : .f:'.‘?a 3 e
sy Earman Ahrmaid | : 2Tle ¢/ ;_,FL

| e | it

[ i R DI e

WITNESSES : e ; G

k yinas L"_%W\ |

oot | o e |
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